
FIR No.02/2019
PS Alipur
U/s 387/506/120B IPC
State Vs. Abhay

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for the State
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Abhay.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied. 

Arguments heard on the bail application. 

Put up for clarifications, if any/orders on 28.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.9904/20
PS Alipur
U/s 324/411/34 IPC
State Vs. Rahul

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Sh. R.L. Saini, Ld. Legal Aid Counsel for the applicant.

Heard. Perused.

This is an application seeking status report regarding the

application filed on behalf of applicant for release on personal

bond. 

Perusal of record reveals that application filed on behalf

of  applicant/accused for  release him on personal  bond was

already dismissed vide order dated 25.01.2020.

Applicant/accused be intimated accordingly. 

Application stands disposed off. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.477/19
PS Alipur
U/s 457/380/411 IPC
State Vs. Manoj

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Sh. R.L. Saini, Ld. Legal Aid Counsel for the applicant.

Heard. Perused.

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

Perusal  of  record  reveals  that  applicant/accused  has

already  been  granted  bail  in  the  present  case  by  the  Ld.

Sessions Court vide order dated 25.11.2020. Hence, present

application is infructuous and disposed off accordingly.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.10/20
PS Alipur
U/s 25/54/59 Arms Act
State Vs. Manoj

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Sh. R.L. Saini, Ld. Legal Aid Counsel for the applicant.

Heard. Perused.

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Manoj.

Perusal  of  record  reveals  that  applicant/accused  has

already  been  granted  bail  in  the  present  case  by  Ld.

Predecessor  vide  order  dated  14.09.2020.  Hence,  present

application is infructuous and disposed off accordingly.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.123/21
PS Alipur
U/s 457/380/411 IPC
State Vs. Nipesh

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Sh. R.L. Saini, Ld. Legal Aid Counsel for the applicant.

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 24.03.2021. It is further submitted that

nothing was recovered from the accused and he has been

falsely implicated in the present case. It is further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. Prayer is made for the grant

of bail.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping  in  view  the  facts  of  the  case,  nature  of

allegation  and  period  of  detention  of  accused,



applicant/accused is admitted to bail on furnishing bail bond in

a sum of Rs.15,000/- with one surety in the like amount with

following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail.

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate the court  about the same

within a week.

5. The accused shall  join the investigations as and

when required by the IO.

6. The accused shall  provide his mobile number to

the concerned IO/SHO on which accused may be

contacted, if required or necessary. Accused shall

ensure that the said number shall  be kept active

and switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.437/2020
PS Alipur
U/s 379/34 IPC
State Vs. Sunil

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of

applicant/accused Sunil for releasing him on personal bond.

Heard. Perused.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 04.11.2020 granted in his favour.  Prayer is made

to release the accused on personal bond.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 04.11.2020. In the present application prayer

is not for the reduction of the bail amount/surety amount. The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the

present  application,  applicant  has  sought



modification/changes  in  the  conditions  of  bail  order  dated

04.11.2020,  which  is  not  maintainable  in  the  present  form.

However,  accused  is  at  liberty  to  approach  Higher  Judicial

Forum  for  the  modification/changes  in  the  terms  and

conditions of the bail order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Harendra Kumar @ R.K. Saigal

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Harender Kumar.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied. 

Arguments heard on the bail application. 

Put up for clarifications, if any/orders on 28.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.461/20
PS Alipur
U/s 186/353/308/34 IPC & 25 & 27 Arms Act
State Vs. Sonu @ Kuki

27.04.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Sonu @ Kuki.

Perusal  of  record  reveals  that  the present  matter  has

already been committed to the Ld.Court of Sessions.

At this stage, Ld. Counsel for the applicant prays for the

withdrawal of the present application with liberty to file proper

application before the concerned office.

Considering  the  submissions,  present  application  is

dismissed  as  withdrawn.  However,  liberty  is  given  to  the

applicant  to  move  proper  application  before  the  concerned

court, as per rules.

File be consigned to record room, after due compliance. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.146/21
PS Alipur
U/s 279/337 IPC r/w section 185 MV Act 
Vehicle no. HR-12AL 2121

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for applicant/registered owner. 

This is an application for release of case property vehicle

bearing no. HR-12 AL 2121 moved by the applicant/registered

owner. 

Heard. Perused.

IO  has  online  verified  the  insurance  of  the  vehicle  in

question.

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 



ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 

iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such  photographs  should  be  attested  under

signatures by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such  photographs  and  panchnama  should

suffice for the purpose of evidence during the trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other person in whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 



viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an affidavit  to  the  SHO/IO in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed  insurance  money  from  the  insurance

company pertaining to the occurrence of accident in

above mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.55/21
PS Crime Branch
u/s 25 Arms Act 
Vehicle no. DL-2C AM 4257

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for applicant/registered owner. 

This is an application for release of case property vehicle

bearing  no.  DL-2C  AM  4257 moved  by  the

applicant/registered owner. 

Heard. Perused.

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such  photographs  should  be  attested  under

signatures by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such  photographs  and  panchnama  should

suffice for the purpose of evidence during the trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other person in whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an affidavit  to  the  SHO/IO in  support  of  the

application  for  release  of  vehicle  that  he  has  not



claimed  insurance  money  from  the  insurance

company pertaining to the occurrence of accident in

above mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.02/2019

PS Alipur

U/s 387/506/120B & 34 IPC

State Vs. Arun @ Mota

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for the State
Sh. Suresh Rana, Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Arun @ Mota.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 03.01.2019. It is further submitted that

applicant/accused  is  innocent  and  he  has  been  falsely

implicated  in  the  present  case.  It  is  further  submitted  that

investigation of the present case has already been completed

and chargesheet has already been filed in the present caes.

Prayer is made for the grant of bail.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.



Brief  facts  of  the  case  are  that  on  17.12.2018,  one

unknown person came to the shop of complainant and forcibly

gave his phone to the complainant to talk to the person on

other side. It is alleged that unknown caller asked Rs.50 lakhs

as  ransom money for  the  safety  of  complainant  and  when

complainant told him that he has no money then the alleged

person, who came on the shop of complainant threatened him

for dire consequences.  Thereafter,  on 03.01.19 present FIR

was registered and at the instance of complainant, co-accused

Aman was arrested.  It  is  further  alleged that  photograph of

applicant/accused  and  two  other  co-accused  persons  were

taken  from  the  CCTV  Camera  installed  at  the  shop  of

complainant.  The  allegations  against  the  accused  are  u/s

387/506/120-B/34  IPC.  In  the  present  case,  the  accused

persons  had  demanded  an  amount  of  Rs.50  lakhs  as

extortion/  protection  money.  The  accused/applicant  was

arrested  after  his  role  was  captured  in  the  relevant  CCTV

Camera.  The  allegations  against  the  accused  persons  are

grave and serious in nature. The charge against the accused

persons u/s 387 & 120-B IPC have already been framed. The

trial is yet to be commenced.  The complainant/victim is yet to

be examined. Moreso, possibility cannot be ignored that the

accused  might  influence,  allure  or  extend  threat  to  the

victims/witness of the present case, if released on bail.



 Therefore,  considering  the  seriousness  of  the

allegations against the accused, no ground is made out for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.68/21
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/120B/201/34 IPC
State Vs. Karan Puri & Ors.

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Accused Tejinder and Jitender produced from JC 
through VC
Sh.Manoj Dahiya, Ld. Counsel for the accused persons

Heard. Perused.

This is  an application for  release of  seized remdesivir

injection moved by the IO.

The reply filed by the IO is taken on record.

Perusal  of  record  reveals  that  the  present  FIR  is

registered  against  the  accused  persons  under  section

420/188/120B/201/34 IPC, 3 Epidemic Diseases Act as well

as 3/7 of Essential Comoditites Act. 

It  is  pertinent  to  mention here the Section 6 E of  the

Essential Commodities Act, 1955:

6E-  Bar  of  Jurisdiction  in  certain  cases  :
“Whenever  any  essential  commodity  is  seized  in
pursuance  of  an  order  made  under  section  3  in
relation  thereto,  or  any  package,  covering  or
receptacle  in  which  such  essential  commodity  is



found,  or  any  animal,  vehicle,  vessel  or  other
conveyance  used  in  carrying  such  essential
commodity  is  seized  pending  confiscation  under
section 6A, the Collector, or as the case may be, the
State  Government  concerned  under  section  6C
shall  have,  and  notwithstanding  anything  to  the
contrary  contained  in  any  other  law  for  the  time
being in force, any court, tribunal or other authority
shall  not  have,  jurisdiction  to  make  orders  with
regard to the possession, delivery, disposal, release
or  distribution  of  such  essential  commodity,
package,  covering  receptacle,  animal,  vehicle,
vessel or other conveyance”.

As  per  the  abovesaid  provision  this  court  has  no

jurisdiction to entertain and dispose of the present application.

As  per  law,  the  jurisdiction  to  entertain  such  kind  of

application is only with the concerned Collector.  Hence, the

present application is not maintainable in present form at this

forum.  Accordingly,  the  present  application  stands  disposed

off. However, liberty is given to the IO/investigating agency to

move application  afresh before the competent authority,  as

per law.

Copy of the order be given dasti, as prayed for.

Also,  the copy of  the order  be sent  to  the concerned

DCP for information and necessary action, if any.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021



FIR No.77/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Himani Khera

27.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ms.Nisha, Ld. Counsel for the applicant.

Heard. Perused.

This is  an application received from Ld.  Duty MM vide

order dated 26.04.2021 for grant of bail u/s 437 Cr. PC filed on

behalf of the applicant/accused Himani Khera.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments heard on the present application.

Put up for clairifications, if any/orders on 28.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/27.04.2021


